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SHRI A. D. MANI: What steps are tobacco
growers in Andhra Pradesh and other areas
taking about the total acreage of production
which is wanted in the present circumstances
of the country?

SHRI MANUBHAI SHAH; We are giving
them correct guidance that it is better to go in
for low-grade Virginia tobacco rather than
superior one. Otherwise the glut is there and
we may have to reduce the prices of superior
grade. They ar, taking that advice in proper
light.

*144. The questioner (Shri Deokinan-dan
Narayan) was absent. For answer, vide col.
1115 infra.]
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[-(-FAILURE OF THE D.E.S.U. TURBINE

*145. SHRI V. M. CHORDIA: Will the
Minister of IRRIGATION AND POWER b, pleased
to state:

(a) when the turbine brought from Japan
for the Delhi Electric Supply Undertaking
was commissioned;

(b) what were the causes of failure of the
said turbine on the 5th March,
1964;

(c) what was the period of guarantee
given by the firm who sold the turbine; and

(d) what was the total expenditure
incurred in removing the deflect in the turbine

including the travelling expenses of the
engineers?]
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TLTHE MINISTER of IRRIGATION AND
POWER (Dr. K. L. RAO): (a) to (d). A
statement giving the required information is
laid on the Table of the House.

STATEMENT

The 36 MW generating plant installed in 'C
Power Station of the Delhi Electric Supply
Undertaking was commissioned ¢n 10th
September, 1963. The plant  was
supplied and

t[ ] English translation.

1964 ] to Questions 1050

erected by M/s Mitsubishi Shoji Kaisha
Limited of Japan. Some vibrations were
noticed in bearing No. 2 of the turbine on 3rd
of March, 1964. Th« machine was
immediately unloaded and operated without
load when the vibrations disappeared. The
vibrations were, however, noticed again on
4th March for a few minute's. Vibrations
again occurred on 5th March and were
persistent. The machine was then closed
down. These vibrations are stated to be due to
change i, alignment. However, to Delhi
Electric Supply Undertaking M/s Mitsubishi
Shoji Kaisha Limited, have submitted their
report on thf causes of misalignment. The
report i* presently under study.

In accordance with the terms of contract
between the suppliers, and th, Delhi Electric
Supply Undertaking, the suppliers are under
obligation to replace or repair, at the dis-
cretion of the Undertaking, free of charge to
the Undertaking, all parts and equipment and
material included in the specifications f°
boilers and turbine, which break or become
defective or out of order within 3 years of the
acceptance of the said equipment and placing
them into commercial operation. This is sub-
ject to the condition that the breakage and
defects occur in the ordinary operation of the
said equipment and material, and are due to
defective material and workmanship or either
thereof. According to these term3 the
expenditure incurred on removing the defect
in the turbine will be borne by M/s Mitsubishi
Shoji Kaisha Limited.]

wt fawergwre swremeet wiefyarn:
T AW gz AN ¥ 57 uoi
T o (1) w o oag e o 2 i
e fan s owmTEAT W IAR
IAT AW AH AT IFET AAT AW



1051

Dr. K. L. RAO: There is no (expenditure
incurred by the DESU on account of the
rectification of the defect. The entire
expenditure is borne by M/s. Mitsubishi.

Oral Amwtrs

SHRI V. M. CHORDIA: May I know, Six,
whether it was one of the conditions in the
Agreement that two persons of the company
from Japan would live in Delhi and their
expenses would be borne by us? May I also
know whether these two persons are technical
persons or administrative persons and, if they
are technical persons, what is the reason that
we had to call for Engineers from Japan?

DRr. K. L. RAO: Sir, under the conditions of
purchase two persons are maintained ait their
expense. We do not pay anything at all. For
the warranty period of one year they are here
to assist us in running this machine smoothly.
We do not pay anything for them.

SHRI V. M. CHORDIA: May I know what
has been stated in the report given by those
persons who had come from Japan?

Dr. K. L. RAO: The report is under ttudy.
They have stated one or two reasons. I am
going to have discussions with them today.
The matter is still under study.

SHRI I. K. GUJRAL: Is it correct that when
the turbines were originally bought, it was laid
down in the specifications that the low-grade
coal would be used, and that would have made
considerable savings, but ever since it was
commissioned the low-grade coal, the third-
grade coal or the middling quality of coal was
never used and only higher quality of coal was
used?

Dr. K. L. RAO: I would request for notice,
Sir. I am not sure about the coal that is being
supplied for these machines. Therefore 1
would like to have notice for this question.

[ RATYA SABHA ]

to Question* 1052

SHRI ARJUN ARORA: May I know if any
basic defect has been found in the Japanese
turbines which will make them useless for us?

DRr. K. Ir. RAO: No, Sir. The main thing
that ha; been observed in tfte machine is
vibrations. Vibrations are allowable up to a
certain limit, what we call 0-025 mm to 0-075
mm. That is the limit up to which vibrations
are allowed. In this particular case these
vibrations have risen from .023 to : 095 and
the Japanese Engineers are now saying that
the upper limit is also admissible. This has
still got to be discussed, whether they can
raise the upper limit. If the upper limit is
admissible, then there is nothing wrong. At
the moment the machines are running and
meeting the full load.

SHRI FARIDUL HAQ ANSARI: May I
know when these turbines are likely to be re-
commissioned?

Dr. K. L. RAO: Sir, from 10th April the
machine is under action. It is running and
meeting the full load. The load of 36 mw. has
been put on the machine.

SHrr  SANTOKH SINGH: Sir. it is
understood that the Indian engineers have not
been able to locate the vibrations in the
turbines. May 1 know. Sir, if ever any chance
has been given to the engineers and scientists
of this country to take the responsibility
themselves and show their worth? They have
all been made to stand and watch what is
happening there.

Dr. K. L. RAO: What I want w submit is
that the Indian engineers have not equipped
themselves with the specialised knowledge
pertaining to the turbines. It is up to them to
acquire this knowledge, though we have some
handicaps. For example, in the erection of this
plant no Indian engineer was associated, and
that ii one of the unfortunate things.
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SHRI L. K. GUJRAL: In view of the fact that
the total installed capacity of the turbine is
36000 kw. and even at the best time more
than 18000 lew. were neve, generated, and
also in view of the fact that the cost of pro-
duction with regard to the C Station is
supposed to be lower than A and B, why is it
that the Corporation has never functioned to
its full capacity and also why is it that this is
fought to be kept in reserve rather than work
this ,t its full capacity and keep A and B in
reserve?

DRr. K. L. RAO: It is not correct to say that
the machine has never done more than 18000
kw. On the other hand, the machine is running
the full load. Even yesterday it was doing 34J
mw. Sir, ever since it was commissioned it is
running fairly at its full load.

SHRI M. P. BHARGAVA: May 1 know
whether the visiting expenses of the Japanese
Engineers would be borne by us or by the
company that supplied the turbines?

DRr. K. L. RAO: No money is borne by us.
Complete "expenses including repairs of
these are borne by the Japanese company—
Mitsubishi.
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fQuestion* 1054
t[SEIZURE OF FOREIGN GOLD
+14ft. SHRI RAM SAHAL Will the

Minister of FINANCB be pleased *o itate:

(a) the quantity of foreign gold seized in
India since the issue of Gold Control Order
upto April, 1964; and

(b) how much of it was found to hav«
been (i) recently smuggled and (ii) smuggled
prior to the issue of Gold Control Order ?]

t{THE DEPUTY MINISTER IN THE

faw wiwrerg & IowRy (ool
wowreqt feegn ): (%) qu 99w,
8% qF qees fREIM@AM |

(&) =fF wrx & g3m 7y ¥
ATFT T BT FT FET AR 97 9HY
a7 &3 FHa-fed w7 s A Fyardra
FT GAT FATAT AT GEWT  AET g,
gafan g SrawId wra agt @
awr |

MINISTRY ofF FINANCE (SHRIMATI
TARKESHWARI SINHA): (a) 1478 Kilograms up
to the 15th April, 1964.

(b) As it is not always possible to
determine the date of smuggling in respect of
seizures made at points other than those of
entry into India, this information is not
available.]
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